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Affidavit 1o be Fucnished by the canaidate alongwith Nemination Paper

Before the Retvpning Officgr,
For electimn I'n.‘f.h.l.'}" L\’t‘i mﬂukﬂ

From .I.IS, a.tha.......Constitueney(Name of tie Ut o)

. .Sa@,; gt 27 au;,é:h.??iih R ormsasanel iu'n‘h

ey BhA :m#-’:ﬁa"r’uu pc.!éf‘kka;rm wdwyarg” ba,

Election, do hereby solemnly affirm and stale on oath as under:-

[ rike out whichever is not appli ah!c}
hLUnmne‘&&" itical party )/ am contesting 5 a0

(1) [ am a candidate set up by
Independent candidarc.
{1} Detalls of PAN and status of filing of Income tax refurn :

PRI

5. Mo, | Hames Permanent The financial year for | Total income - "l
Account Number | which the last shown In Income
(PAM) Income-tax return has | Tax Rewm( in
_ Tt " been filed Rupeesy !
I Self \ |
3 Spouse- \
3. Dependent | S \"‘
i. Dependent 2 %
IS Dependent 3 ... \

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court;-

—— i | ——

SI. [ Offence Description \ |
Mo, Lo _|
{a) | The details of cases where the court has taken |
copnizance, Sections of the Act and description .

of the offence for which cognizance taken : |

[5) [ Name of the court, Case No. and Date of order !.
taking cognizance : . d_{

el | Details of Appeal (=) / Application(s) for revision \ '
{if any) filed against the above order(s) - | \ _|

4. Cases in which | have been convicted by a court of law(other those |='l'err1-d o In Formn 26):  °

lr[u} Thie details of cases, Sections of the I
: Act and description of the offence for ' .
i which convictled : |

e o = o i
| {61 | Mame of the Court(s). Cage Mo, and

J_T.}ﬂtl.‘is:- of order( s‘a

i — Fram——




2y Panishme [_11_r s

159 That | give heiem below il deimils of ,

i spouse and all dependeni:

ot Masels (movable and Loomtyvable et ) of mysel;,

A. Details of movable asseis ;

Note:
. Assets in joint name indicati

n@ the extent of joint ownership will also have to be given

2. In case of deposivTnvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme,

Name of Bank/ Tnstitution

comparties and as per books
4. Dependent’, here mncans 4
5. Dewails including amoun |

and Branch are 1o be Eiven
1. Value of Bonds/Share/Debentures as

per the cimrent marked value in Stock Exchange in respect st histed

in case of non- listed companies should be given o
person, substantially dependent on the income of the candidate.
s 1o be given separately in respect of each investment)

!Nu..

Drescription

Self Spause Dependenti-1 | Dependent-2 l'kpunrlcnth'—E

I

i) |

iy |

" TCash in hand

Ann, e Sa-I

|
MIL T A | aie

.?n.w

Details of sits in Bank
accounts (FDRs, Term Deposits
and all other types of Depasits
including saving accounts),
Deposits with Financial
Institstions, Non Banking
Financial Companies and
Cooperative societies and the
amount in each such deposit

Details of investment in Bonds,

and units in
companies/Mutual Funds and
others and the amount.

{iv)

Details of investment in NS5,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the
amsunt

vl

Personal loans/advance given 1o
any person or entity including
tirm, Company, Trust etc. and
ather receivables from debtors
and the amount,

| value)

Motor Vehicles/Aircrafis/

Yachts/Ships (details of Make,

Registration Mo, etc, Year of
Purchuse and amount

Jewelry, bullion and valuable

thing (give details of weight and

4{{]‘! )0 Loy
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-



#

it s VERT—
Wi Ay other assets sych s value of l

M G Ty
|

-

{
| Giims/interes

|f (is, i Ciross Total value |

1

——r ks m—

LT e |
& [Dretai L L4 =
(Nete: | Properties in joint ownership indicating the caene of joint ownership vill alse have to be indicas.d
2. Each land or building or apartment should be mentioned separately in this format.)
r:._- | Deseription VPR ]Epouat' [ Dependent-1 | Dependent-2 F_Ik!ﬁumt-i'l
0|
O |Amalallad- [ pogl =
Laocation(s)
| Survey number(s) . B e
Area (Total measurement in Wi e
.__q-:s] = Py
“Whether inherited property
{ Yes or NO)

mnfpu'ﬂll.ialnm:nf:utf " s
acquired property - . ;| e
Cust of Land (in case of
purchase}at the time of (4, eooen
purchase

Anjrlmmunﬂplmdhy /

way of development,
construction etc, ==
Approximate Current market ( '
vilue i

@ | NoxAsticalisral Land Go dsjral |
Survey number(s) a
Area (Total measurement in Fi

sq. ) B £
Yesorwey ’ -

Date of purchase in casc of self | wwre [}
Cost of Land (in case of ‘L
purchase) at the time of n
purchase

Any Investment.on the land by N rL_
way of development,

| construction efc.
A i F
“F;r:nmmﬂ:ﬂ“merk.wmkm M L

(iii) Sﬂm&% '

{inchsding ) NI

| -location(s) ¥

| Survey number(s) =i
Built up Area (Total i -

measurement in sq, fi.)

et

S



¥ wiher inheriied praperty
LL‘_ v op N

| D of purchase in case of sert
| #ired propens

C wst of property (in case of
M rchase) at the tlime oF
| prchase

Ay lnvestment on the
pubiperty by way of
| development, construction ele.

A pproximalte Current marke!
vitl e

f= T

(v | Residential Bulldings (including

“w ﬁf
apartments, ) e
-Location(s) W
Losonid vl

Acvea (Total measurement in i
| 5q ft.)

Deila 4
Bty

Built up Area (Total
measurement in sq. fi.)

‘Whether inberited property
{Yes or NO)

fad

Dﬂtkofmhminm of self
acquired property

[0, sDTBS |-

Cost of property (in case of
purchase) at the time of
| purchase

AL

Any Investment on the land by
way of develapment,

construction ete,

Nyl

Approximate Current market
valus

(v} | Others (such as interest in

property)

NT_

(vi) | Total of Current Market

Value of (i) to (v) above

o3 A=l

i
|
N— l|
|

(6) 1give herein below the details of liabilities/ dues to publie financial institutions and government :-
(MNote: Please give separate deiails of name of Bank , institution, entity or individual and amount for each item)

['s.

| Mo,

Deseription

Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |

I!HI-

Loan or dues to Bank/Financial
1 i

Mame of Bank or Fl
Amount outstanding
Mature of loan

Laan or dues to any
individuals/ Entity other than
mentioned in (i) above,
Mamia{s)

Amount outsianding

Mature of loan

|
|
|
|




“Aay Giher liability " :

Grand total of liabilities

Bt e

SN e ae s S

Gveigment Dues:
Dues 1o depariments dealing

with government
EEcniimodation

‘Dues to departments dealing
with supply of water

Dues to departments dealing -
wiith supply of electricity

Dues to departments dealing
with supply of
telephones/mabiles

Dues to deparimenis deal ing
with government transport
{including aircrafis and
helicopters)

[ncome Tax Dues

‘Wealth Tax Dues

Service Tax Dues

Municipal [Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govi dues

{7) Details of profession or occw

a4 Self........

1 ;?rnnrw"'-e

Lwrtyol

{8) My Bd'-ltl.'llﬂ.lﬂl qualification is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Name of the School /College/ University and the year in which the course was completed.)

{9} ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

J\'h-’

1. | Name of the candidate Sh/SmtKum.
1. | Full postal address U“ﬂ'“_“ss : E. ] E: k
3. | Number and Name of the constituency and P Ao g
| State Tt nw,b:—m.g_._._.
3. | Name of the Political party which set up the | k He
candidate (otherwise write ‘Independent') A 3, Ky . ‘q_"""""".'{_f_&
4. | {a) Mumber of cases in which eonviction order I E
|__| passed (other than those referred to in Form 26) 'C_?ﬁm G (W) -




1 (¢ Tiial number of Permding chary whensghe  [7 T T
cair {8} have taken cogniean

STPaidar ~ i T Wwe o whigh st VL fresitie S,
i ne o d . Income Tas Retin filed |

{a] Cardidate ; = e A 1

1

L

i
=

s

(b Spouss: i 5 =
. () Dependents S A
L6, . Details of Assets and Liabilities in rupees o
Description Self Spouse | Dependent-1| Dependent-ll | Dependent-1ll
A Moveable ) =2 i
- Angl:{'l‘ur.nhulgg' i et - ] R I
0. | tmmovable K [T '
el A =l
(i} | Purchase Price and i
Development Cost of
Immovable Propeny
(Total Value) N
[ii) | Approximate Cuarmrent \

|
e it B

|
[

b

"

Market Price of
Asse: (Total Value)
7 Liabilities
(i) Government

dues (Total)
(i) Loans from Bank,
Financial Institutions and
athers (Total)

8. | Highest educational qualifieation: Y
form

{Give details of School / University education with full certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed.)

VERIFICATION

1. thc deponent, above named, do herchy verify and declare that the contents of this affidavit are true and correct to the

best of my knowledge and belief, no part of it is false and nothing material has been concealed there from. | further
deciare that ;

fa} there is no case of conviction or pending case against me other than those mentioned in ftems 3 and 4 above;

thi L my spouse, or my dependents do not have any asset or liability, other than those mentioned in ftems 5 and &
oy,

Verifiodat., ....ooeceiisiiinin ce IS i RN ) AN e e PRSRARPLEN. | [ e e

s
DEFONENT M|

6 1« F- 016



Nate: | Affidavit should be filed latest by 3.00 ©'M on the Tast date nfﬁﬁng naminations. -
Z Affidavit snould be sworn before an wrath Commissioner or Magstrate of the First Class or before » Mikar
Publiz.

2. All columns should be filled up and ro colmn to be lefl blank. IFthere is no information to Turis) i pespad of

anty item, either “Nil™ or “Not aplicable”, as the case may be. should be mentioned
4 The affidavit should be either vped or writien legiblv and nearls:
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